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(l>) if so, ttw d^btheraof;

(c)th«0xpendilurainvDlvodtharainaiid 
ttw ysar fay which this adwiM » ■wV to b« 
oompiatod;

(d) wholher tttera is any delay in the 
execution of ttw WQito under ttiis scheme; 
and

(e) if so. ttw reasons ttwrafor?

THE MMiSTER OF STATC IN THE 
MINISTRY OF URBAN
DEVELOPMENT(SHRI M. ARUNACHA- 
LAM):(a)No.Sir.

(b) to (c). Do not arise.

Supply of EssanUai Commodities in 
Daihi

994. SHRIB.L SHARAtyiAPREI4:Wl 
ttw PRHyE MINISTER be pleased to stale:

(a) whether the residents of OeM have 
tofaoegrealdifficuMesduetountinwlysMpply 
of essential commodiliss to ttw Fair Prioa 
Shops t)y the government in Delhi, particu
larly in trans-Yamuna areas;

(b) If so. the reasons therefor.

(e) wtMlher any oompUnls in this re- 
gaid have been received by the govern
ment;

(d) if so, ttw details thereof; and

dislribulion of rice and wheat in the F*DS in 
DeN has been of the ordered 14,000tonnes 
and 47,200tonnes lespestitively durfaigthe 
year 1990. During ttw month of October, 
1991, aquantily of22.900tonnes of rice and 
77, 000 tonnes wheal has been supplied. 
Whilst in an operation of this magnitude, 
some dislocation can taka place and com- 
plainis made about ttwm. all efforts are made 
to talw corrective action so that supplies 
reach the teir price shops. A coordination 
GommHtee consisting of representatives of 
ttw FCI and Delii State Ovi Supplies Cor
poration has twen constituted to sort out 
operational problems and closely ntonitor 
the system of delivaiy of foodgrains artd 
sugar to fair price shops.

[EngSsli

llodification of Conatitutlon (Amend- 
mefit)Bllla

995. DR. LAXMMARAIN PAN- 
DEYA:

DR A.K. PATEL-

Wn ttw Minister of UFtBAN DEVEL
OPMENT pleased to state;

(a) whettwr the AB India Coundl of 
Mayors (AiCM) has suggested certain 
modlicfltions in tfwhimOonstihJtion (Amend
ment Bils seeldng to strengthen the local 
bodies; and

(b) i  so.the detals thereof and the 
GovemmenTs reaction tfwieto?

(e) the sepe Iwing taitan by the govem- 
menttoenswethetimely supply of essenttal 
lems to ttw Fair f*rice S h ^  for PubGc 
convenience?

THE MMISTER OF STATE OF MiNiS- 
TRY OF CN.VIL SUPPLIES AND PUBUC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) to (a). The

THE MMISTER OF STATE FOR 
URBAN DEVELOPMENT (Sm i M. ARUN- 
ACHALAM): (a) and a )• Yes Sir. The Al 
India Cound of Mayora had made some 
suggestim witti rafere>ice to ttw Constttu- 
tion(Anwndmei*)BM.ralatingtoUiban Local 
Bodtos. The suggestions am briefly given in 
ttw attfamattt attached. These suggastens 
weiatalwn into considarstion by the govern-
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meat while finalising the concerned Bill. The 
Constitutbn (73rd Amendment) Bill relating 
to Uiban Local Bodies was introduced in the 
LokSabha on 16.9.1991.

STATEMENT

Suggestions by all India Council of 
Mayors Relating to Constitution Amendment

1 . Provision for automate dissolution at 
the end of 5 years to be deleted.

2 . Deletion of Clause 3 of Articte 243 (E) 
which lays down that where election is 
held for a Panchayat in a mid-term poll 
period should be for remainder of the 
term.

3. No Municipality should be dissolved 
before expiry of term of 5 years.

4. Provision for supersession only on 
charges of grabe financial irregularities 
and after holding judictal enquiry.

5. Period of six months may be provided to 
take place report of Finance Commis
sion and action taken thereon.

6 . Provision relating to ward Committees 
shouM be deleted.

7. Parliament to be empowered to frame 
Model Acts for MunkHpal Corporation 
and Munkapafity.

ITransMoiil

Ijoan Uconsing SchMio

996. SHRI MOHAN SINQH: W» the
PRIME MINISTER be pleased to state:

(a) whether the Govemment propose to
soap the Loan Licensing Schenw by the
and of 1991;

(b) if so, the details thereof; and

(c) the steps proposed to be taken' to 
solve the problems, such as shortage c< 
medicines that may arise due to the scrap- 
pmg of the above scheme?

THE MINISTER OF STATE IN THE 
MINISTERY OF CHEMICALS AND FERTI- 
TLIZERS (DR. CHINTA MOHAN): (a) to (c). 
In March, 1990Government had announced 
its deciston to extend upto 31-12-1991 the 
time limit for discontinuing the ban Inensing 
system. However, a number of representa- 
tnns and suggesttons have been received 
thereafter from the Industry in this regard 
and these are being comprehensively exam
ined.

Productk>n of Fertilizers at AonIa and 
Jagdlshpur nctories

997. SHRI MOHAN SINGH: WiU the 
PRIME MINISTER be pleased to state:

(a) whether the productnn of fertilizer 
has since been started bi the gas t>ased 
fertifizer factories of AonIa and Jagdishpur, 
Uttar Pradesh;

(b) whether the saM factories are pro
ducing fertilisers at their fuU capacity; and

(c) the productnn capacity thereof and 
the quantity of f ertHizer produced by them in 
the current year, separately?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTL- 
IGERS (DR. CHINTA MOHAN): (a). Yes. 
Sir. Commercial production started in AonIa 
andJi«dishpuron 16.7.1988and1.11.1968, 
respectively.

(b) Yes, Sir,

(c) the PR iduction capacKy hi each of 
these factories is 7,26,000 tonnes per an
num of urea and the quantities produced are 
given below:


